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Agreement for Loan from Austria 

5439. SHRI PURUSHOTTAM KAK-
ODKAR: 

SHRI K. LAKKAPPA: 

Will the Minister of FINANCE be 
pleased to state: • 

(a) whether AUstria and India have 
signed an aid agreement for the year 
1973: 

(b) if so, what are the main .features 
of the agreement; and 

(c) how the amount of aid is pr.l-
posed to be utilised? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH: (a) Yes, Sir. An 
agreement for a loan of Rs. 37.91 lakhs 
was signed between the Government 
of India and Austria on 22nd ~­
ber, 1972. 

(b) The loan bears an interest rate 
of 2 per cent per annum, and is re-
payable over a period at 18 . years 
excluding an initial grace penod at 
7 years. 

(c) The loan is to be 
import of commodities and 
goods of Austria origin. 

used for 
capital 

MIs1ue of Import Licences 

5440. SHRI PURUSHOTTAM KAK· 
ODKAR: 

SHRI RANABAHADUR 
SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) Whether Government have re-
ceived reports of misusing of import 
licences issued to the partiell; 

(b) in how many cases the import 
licences have been misused In 1972-
73; 

(c) what action was taken aaain&t 
the parties concerned; and 

(d) whether modification is being 
considered in view of the large scale 
misuse af import licenre? 

THE DEPUTY MINISTER Ili 'l'HE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b). Some cases of ll ~ misuse of 
import licences during 1972-73, have 
been reported to the Government. As 
such misuses have been reported only 
in the recent past, the cases are still 
under investigation either departmen-
tally or through the sponsoring autho-
rity or through the Central Burea\! of 
Investigation. It is not possible t{\ 
say at present the number of caSl:S of 
actual misuse ct licences because this 
can be ascertained only after the In-
vestigations are completed. 

(c) and (d). Compared with the N,). 
of licences that has been issl:e:i dur-
Ing 1972-73 it, cannot be said that 
there has been a large scale misuse ot 
impOrt licences. No doubt some cases, 
as indicated above, have been reported 
to the Import Control authorities. 
The provisions for taking action aga-
inst violations Of any condithn. of the 
licence or violation of the Import aOld 
Export (Control) Act and l~  is-
sued thereunder are adequate. Go-
vernment have powers to take action 
against misuse of licences which are 
indicated below:-

I!\ Department from issuing im-
port licences or relellse ~ 




